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1. The present succession petition has been filed by the
petitioners namely Mr. Virender Malik & Mr. Parmod Mahik in respect
of 441 share certificates of M/s. Hindustan Lever Limited, left by the
deceased namely Sh. Bhagat Ram Malik, who expired on 19, 10,1995

at Delhi, claiming that the deceased namely Sh. Bhagat Ram Mahk

the father of the present petitioners.
of this petition, notice was given to the general
ation in the newspaper The Times of Indie

i€ has appeared from general public to oppose or




denth vortificate of Sh R Malik; Mark U tx the vopy ol death

cortificate of Sh. Ravinder Malik; By PW LA eallevtively) are the
copies of share cortitivates, By PW- S & By PW Lo respectively are
the copies of passport and passbook ol the doceased; Bx, PW LT s the

copy of graduation certifivate ol petitionel No, 2 She Parmod Kuma

I s stated

Malik & B, PWSLA s the copy of marriage certiticate
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that the deceasey Sh, Bhagat Ram Malik was his father, who expired
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o At hi and copy of his death certificate is exhibited as
esides him, the deceased has also left behind another
Malik, who is also petitioner no. 2 the
' sd that other son of the deceased namely Sh
: d on 01,11.1993 and lus death certificate 18
/3, leaving behind his wite and one daughter,
' ';_":l'" ) and 2A in the present petition.  The wite of
Malik) namely Smt. Shakuntala Malik died
h certificate is exhibited as Ex. PW-1/1.
s 0 e deceased except both the
. The deceased has left behind
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share of M/s. Hindustan Lever Limited is Rs.1485/- at the time of
filing of the present petition, hence the total market value of 441

shares is Rs.6.54,885/-.  The deceased did not executed any Will
during his life time. The deceased was ordinarily a resident of Delhi
and there is no impediment for grant of succession certificate in his
favour and also in favour of petitioner no. 2 Sh. Parmod Malik and
LRs of deceased's son Sh. Ravinder Malik namely Mrs. Sudha Malik

and Ms. Bobby Malik to the extent of 1/3rd share.

dersigned has heard the submissions advanced by

per, during which, Ld. Counsel for the




shares). It is further submitted that inadvertently, the total number of
shares 1.e. 461 shares has been wrongly mentioned in the petition
instead of 441 shares of M/s. Hindustan Lever Limited, however, the
details of 441 shares has been mentioned in the evidentiary affidavit of
the petitioner No. 1. As such, succession certificate be granted with

regard to 4410 shares of M/s, Hindustan Lever Limited.

:, h favour of both petitioners namely Mr.
] 41 d Malik to the extent of 1/3 share each
spondents No. 2 & 2A namely Mrs. Sudha Malik

¢ extent of 1/6% share each being the LRs

5.87,67,080/- lying in the name of

gat Ram Malik. Succession Certificate
”‘ drawn on deposit of
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| one surety within 15 days.
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